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"Tbat the time IIppointed for tbe 
preseutation of tbe Report of the Joint 
Committee of tbe Houses on tbe 
Medical Termination of Pregnancy Bill. 
11)69, be extended up to tbe fint day of 
tho Seventy.tbird session of tbe Rajya 
Sabba." 

ASSENT TO BILLS 

SECRETARY: I also lay on tbe Table 
followinl seven Bills passed by tile HDuses 
Parliament durinl the last Session and 
assented to since a report was last made to 
the House on the Sth December, 1969 : •• 

(\) Tbe Appropriation (Railways)No. S 
BilI,1969. 

(2 Tbe Appropriation (No. S) Bill, 
1969. 

(3) The Appropriation (No.6) 'BiII, 
1969. 

(4) The Bibar Land Reforms L 
(Regulating Mines and Minerals) 

Validation Bill, 1969. 

(S) Tbe Khuda Bakblh Oriental publle 
Library Bill, 1969. 

(6) Tbe Oatbs Bill, 1969. 

(7) The Indian Registration (Amend 
ment) Bill, 1969. 

(8) The Punjab Legislative Conncil 
(Abolition) Bill, 1969. 

(9) The Salaries and Allowances of 
Ministers (Amendment) Bill, 1\169, 

(10) Tbe Assam Reorganisation (Magb. 
alaya) Bill, 1969. 

(11) The Motor Vehicles (Amendment) 
. Bill, 1969. 

(12) The Constitution (Twenty· third 
Amendment) Bill, 1969. 

ESTIMATES COMMITTEE 

(4) Tbe Manipur Appropriation Bill. HUNDREDTH AND HUNDRED-FOURTH 
1969. REPORTS 

(5) The Bibar Appropriation Bill, 
1969. 

(6) Tbe Indian Tariff (Amend.ment) 
Bill, 1969. 

l7) Tbe Monopolies and Restrictive 
Trade Practices Bill, 1969. 

I lay on tbe Table copies, duly autben· 
ticalCd by the Secretary of Rajya Sabha, 
of the following twelve Bills passed by the 
Houses of Parliament duriDl the last 
session and assented to since a .report was 
last made to the House on Ihe Slh 
December, 1969. 

(I) The Oilfields (Regulation and 
Development) Amendment Bill, 
1969. 

(2) Tbe Foreign Excbange Regulation 
(Amendment) Bill, ~  

03) Tbe International MonetaI') Fund 
lIad Bank (Amendmenl) Bill, 1969. 

SHRI THIRUMAL RAO (Kakinada) : 
I beg 10 present the following Reports of 
tbe timal~  Committee: .. 

(I) Hundredth Report regarding aclion 
taken b, Government on the reco. 
mmendations contained in tbe 
Forty-seventh Report of the Esti-
mates Committee on the Ministr, 
of Home Affairs-Union Public 
Service Commission. 

(2) Hundred-fourth Report regardinl 
action taken by Government on the 
recommendations contained in tho 
FortY'ointh Report or tlte Estimate. 
Committee on tbe erstwhile 
Mini~try of Petroleum and Chemic-' 
als Fertilizers. 

COMMITTEE ON THE WELFARE OF 
SCHEDULED CASTES AND 
SCHEDULED TRIBES 
FOURTH REPORT 

SHRI BASUMATARI (Kokrajhar): 
I beg to present tbe Fourtb Report or tho 
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Committee on the Welfare of Scheduled in Ibe counlry. Such  equipment, however 
Castes and Scheduled Tribes on the Ministry as have to be imported will. it was agreed 
of Home Affairs and Department of So:ial be financed out of the unutllised partl of 
Welfare-Reservations for Scheduled Castes the existing Soviet credits. 
and Scheduled Tribes in Public Services. 

COMMITTEE ON SUBORDINATE 
LEGISLATION 
FOURTH REPORT 

SHRI SHRI CHAND GOYAL (Chaadi. 
Garh): I beg to present the Fourth 
Report of the Committee on Subordinate 
Legislation. 

n.tl hrs. 

STATEMENT RE: RECHANGE OF 
PROrOCOL ON THE EXPANSION 

BOKAROSTEELPLANT 

THE MINISTER OF DEFENCE AND 
STEEL AND HEAVY ENGINEERING 
(SHRI SIiVARAN SINGH) : My colleague. 
the Minister for Industrial Development, 
Internal Trade: and Company Affairs, made 
a Statemenl In this House yesterday about 
the visit of H.E. Mr. S.A. Skachkov, Chair-
man, State Committee of USSR Council 
of Ministers for Foreign Economic Rela-
tions. H, informed the House of the dis. 
cussi.ons with Mr. Skachko\' regarding the 
pubhc seCtor industrial undertakings set 
up with Soviet Cooperation. Discussions 
were also held in regard to the ellpansion 
o~ ~o aro Steel Project 10 a capacity of 4 
~ llon tonaes. Government of India 
Informed Mr. Skacbkov of their decision 
to ~ppoinl the Central Engineering and 
DeSl&Ds Buroau of Hinduslan Steel as 
Pri;'lcipal ~n ultant  for tbis ellpansion. 
Thie function, during Ibe first stage of 
, Bokaro was being discharged by the Soviet 
: Con ult~nl  The Central Engineering 
and Dellgns Bureau have, in tbe meantime, 
I developed Iheir own expertise. They have 
also access to tbe know. how of Soviet 
oraanisations under an earlier agreement 
Bigned by Hinduslan Steel withM/s. Tiaj-
~romellport to carry out the design work 
In accordance witb the Detailed project 

BUSINESS ADVISORY COMMITTEE 
FOURTY FOURTH REPORT 

THE MINISTER OF PARUAMENT-
ARY AFFAIRS AND SHIPPING AND 
TRANSPORT (SHRI RAGHU RAMAIAH): 
I beg to move : 

"Tbat this House do agree witb the 
Forly fourth Report of the Bussiness 
Advisory Committee presented 10 Ihe 
House on tbe 2:jrd February. 1970" 

MR. SPEAKER: Motion moved : 

• That tbis House do alree witb Ibe 
Forty-fourth Report of the Business 
Advisor) Committee presenied,-to Ihe 
House on the 23rd February, 1910." 

SHRI SONA VANE (Pandharpur) : The 
allotted by tbe Bu siness Advisory Commi-
ttee is bighly inadequate particularl) for 
the discussion of the Demands for Grants 
of tbe Railway Ministry. Therefore, I 
want to mlke an amendment. 

MR. SPEAKER: This is a unanimous 
report by the Committee. 

SHRI SONAVANE: Seven hours are 
bighlr inadequate. 

~ 
11. :U hrs. 

REQUISITION AND ACQUISITION OF 
IMMOVABLE PROPERTY (AMEND-

MENT) BILL-eon,d. 

MR. SPEAKER: We were discuasiq tbe 
Requisition and Acquisition of Immovable 
Property (Amendment) Bill yeaterday. The 
total time allotted was two bours and the 
balance of time left after yesterday's dis-
cussion is 4S minutes. It is up to you to 
finisb it witbin tbat time. I think we 
should finisb it witbin the time at Shri X:unte 
may continue his speech. 

LReport approved by Government. 

The bUlk of the equipment for tbe 
I:lIpansiOQ of Bokaro will be 1113nllfllctllred 

SHRI DATTATRAYA KUNTB (Kola-
ba) : Alook at the Bill will mate it very 
clear.Tbe oririaal Act of 1952 was at emporary 
mea ur~ bllt the temporary measure draBS-


